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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH : NEW DELHI
ORIGINAL APPLICATION No. 521 of 2022
IN THE MATTER OF:

SAMPURNA NAND ....APPLICANT
VERSUS
STATE OF U.P. & ORS. ....RESPONDENTS
AND
ORIGINAL APPLICATION No 462/2024
IN THE MATTER OF
SAMPURNANAND APPLICANT
VS
RAJU STONE PRODUCTS RESPONDENT

COMPLIANCE REPORT OF RESPONDENT, M/S RAJU STONE
PRODUCTS IN THE MATTER OF OA 454/ 2024 (RESSPONDENT
NO 54 IN OA 521/2022), IN COMPLIANCE OF ORDER OF HON
TRIBUNAL DATED 12.03.2024 AND 25.4.2024 IN THE MATTER

OF OA 521/2022.

MOST RESPECTFULLY SHOWETH:

. That a matter of Original Application No 521/22, titled
Sampurnanand Vs State of UP & Others, pertaining to pollution due
to mining and stone crushers in t illegal mining on hills in the area
of villages Bhagoti Dei, Sonpur, Biyahur and Chakjata, Pargana
Bhagwat, Police Station Ahraura, Tehsil Chunar, District Mirzapur,

Uttar Pradesh is under consideration of this Hon’ble Tribunal.
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2. That M/S Raju Stone Products, Bhagauti Dei, Patihata, Chunar ,
District Mirzapur is impleaded as Respondent No 62 in the said
matter of OA 521/2022. A separate OA No 462/2024 is registered
and pending consideration before Hon’ble Tribunal in respect of
Respondent in compliance of order of Hon’ble Tribunal dated

12.3.2024.

3. That upon hearing the matter on 12.03.2024, this Hon”ble Tribunal
was also pleased to interalia pass following order for filing of response
to the various reports filed by UP Pollution Control Board and by the

Joint Committee in terms of various orders passed by Hon’ble Tribunal.

17. Initially this Tribunal had passed interim injunctive order
restraining mining/stone crushing but the orders were modified
and lastly this Tribunal passed the order dated 17.10.2023
permitting the Project Proponents to operate as mentioned

therein.

18. The aspects of compliance with EC/CTO conditions by the
mining lease holders and CTO conditions by Stone Crushers need
to be verified and in case of violations remedial action is required

to be taken.

19. The UPPCB vide letter dated 07.03.2024 has filed additional
information wherein, it is stated that closure order has been
issued on 19.02.2024 for the closure of 21 stone crushers and 40

mining leases for non-compliance of consent/EC conditions.

20. All the Project Proponents of Stone Crushers are directed to
file their compliance reports in response to the reports of the
Joint Committee, UPPCB and District Magistrate, Mirzapur with

details of action taken/contemplated for the compliance of
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consent conditions as applicable to them within one month by
email at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF and sent
copy thereof to the Regional Officer, UPPCB who shall verify the
compliance and file verification report before this Tribunal.
UPPCB shall take appropriate remedial action regarding
closure/revocation of closure on the basis of such verification of
non-compliance/compliance by the concerned Project

Proponents.

4. That at the outset itself the Respondent respectfully submits that the
Respondent stone crusher unit is lying closed since end of year 2022 and its
consent has also expired on 31.12.2022. A copy of last consent order is
enclosed as Annexure R/1. The plant is presently in dismantled position.
Photographs of plant are enclosed as Annexure R/2.

5. That the Respondent had submitted Affidavit before UPPCB on 3.2.23
that the plant is lying closed due to certain personal problems and that
consent has also expired on 31.12.2022. A copy of said Affidavit is enclosed
as Annexure R/3.

6. That notwithstanding aforementioned position of Respondent Plant, the
joint committee inspected the plant and reported in its report dated
13.7.2023 before Hon’ble Tribunal that the plant was found closed and in
damaged condition. Certain other deficiencies were also observed during
inspection. A copy of the extract of said joint committee report (internal
page 29-30 / running page 192-193) on record of Hon’ble Tribunal in the

matter of OA 521/2022 is enclosed as Annexure R/4.

. That the Respondent plant again submitted an affidavit to UPPCB on 8 Nov 2023

that it is lying closed and would obtain consent to operate before operating the

plant. A copy of referred affidavit is enclosed as Annexure R/5.
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8. That the joint committee subsequently in compliance of order dated 17.10.2023 in
OA 521/2022 inspected the plant site and observed following non compliance /
violation of CTO during inspection on 28 Dec 2023 as per joint committee report

dated 6.1.2024 (internal page 45 of 125, running page 5035-36 ) in compliance of

1499

the order of Hon’ble Tribunal dated 17.10.2023 .

1. The plant of machinery was not established. Only civil foundation

such as dug has constructed in the premises of industry. The
committee members have found plant and machinery during field
visit in the month of June 2023. It may be that industry is under

renovation and capacity of the plant / machinery may be modify. .

. As per record of regional office , UPPCB industry has not intimate

to the office for renovation work. UPPCB has not issued any

approval for CTE to the industry.

. Barricading of bricks has been established as wind breaking wall

around periphery of stone crusher in east and south direction..

. CTO issued vide dated 4.7.2018 to above stone crusher has

expired on 31.12.2022. presently industry has not obtained valid

CTO.

Finding/Suggestion of the committee:

UPPCB shall ensure that industry should not operational without
having valid CTO. In case industry operate without issue direction
under the provisions of the Air (Prevention and Control of

Pollution) Act, 1981 (as amended).

ii. UPPCB shall impose environmental compensation against the

industry for non-complying/violation days (If any).

A copy of the extract of observations of Joint Committee report in

respect of Respondent as submitted by D M, Mirzapur before Hon’ble

Tribunal vide report dated 6.1.2024 is enclosed herewith as Annexure

R/6.
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That based on joint committee report dated 6.1.2024, UPPCB issued a show
cause notice dated 12.1.2024 to the Respondent u/s 31 A of Air Act 1981 on
proposed directions to close down the stone crusher and concerned
authority to disconnect power supply. The copy of said notice is placed at
running page 6138 (internal page no. not mentioned) of the Report of UPPCB
filed before Hon’ble Tribunal on 19.2.2024. A copy of show cause notice

dated 12.1.2024 is enclosed as Annexure R/7.

The Respondent duly replied to the show cause notice dated 12.1.2024.
A copy of the said reply dated 9.2.2024 to show cause notice dated
12.1.2024 issued by UPPCB stating that plant is lying closed since many
months and some parts of machinery requires change. UPPCB was reminded
of earlier affidavit of Nov 2023 also beside informing that about 300 trees
are planted in the plant, sprinkler system is installed etc. A copy of it is

enclosed herewith as Annexure R/8.

That the joint Committee and UPPCB has not properly appreciated the
compliance of consent conditions on ground. The Respondent unit has
surviving 276 tree plants, mobile, sprinkler beside sprinklers on boundary
wall of more than 8 ft height around the periphery of the plant of which
about 30 m has crumbled down and needs repair. The plant shall not be
operated without obtaining necessary CTO after completing plant repairs

and fulfilling requirement of obtaining renewal of consent.

As per report of UPPCB dated 19.2.2024 filed before Hon’ble NGT, based on
recommendation of the joint committee and inspection by UPPCB official upon
consideration of the reply of the unit to show cause notice dated 12.1.2024,

UPPCB has issued direction under sec 31 A of Air Prevention & Control of

1500
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Pollution Act 1981 on 19.2.2024 to close down our unit. Direction has also been
endorsed to Power Supply Co to disconnect power supply of the unit. The
directions have been complied and team constituted by DM, Mirzapur vide
order dated 4.3.2024 has sealed our plant machinery on 6.3.2024. The closure
directions u/s 31 A of Air Act 1981 in respect of Respondent unit have been
placed before Hon’ble Tribunal at internal pager no 6285 of additional report of
UPPCB filed before Hon’ble Tribunal on 7.3.2024 . The Respondent unit was
seal closed on 6.3.2024 (running page 6429) by team constituted by DM
Mirzapur vide order dated 4.3.2024 (running page 6414 of additional report of
UPPCB dated 7.3.2024) in compliance of directions dated 19.2.2024. A copy
each of Directions u/s 31 A of Air Act 1981 dated 19.2.2024 for closure of
Respondent unit, order of DM, Mirzapur dated 4.3.2024 constituting team for
sealing of unit in compliance of directions dated 19.2.2024 of UPPCB and sealing
of unit by team on 6.3.2024 are enclosed herewith as Annexure R/9 colly.
Regretfully the directions dated 19.2.2024 falsely mentions that UPPCB found
on 8.2.2024 that plant is being run without proper Air Pollution Control

measures.

It is submitted that our unit has been closed and directions for closure are also
issued beside imposing Environment compensation of Rs 1500000/- as per
order dated 19.2.2024 by UPPCB placed at running page no 6369 of its
additional report dated 7.3.2024. A copy of order imposing EC of Rs 9,12,500 is
enclosed as Annexure R/10. It is pertinent to mention here that neither copy
of directions dated 19.2.2024 nor copy of order imposing EC dated 19.2.2024
have been received by the Respondent. These have come to knowledge only
through reports filed by UPPCB before Hon’ble Tribunal in OA 521/2022 as
already stated above. Regretfully the order falsely mentions that UPPCB found
on 8.2.2024 that plant is being run without proper Air Pollution Control

measures. Inspection report dated 8.2.2024 has not been provided by UPPCB.
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U.P. Pollution Control Board

—d CONSENT ORDER
Ref No. - ; Dated : 04/07/2018
2731WUPPCB/Sonebhadra(UPPCBRO)/CTO/wat
er/MIRZAPUR/2018
vl
To , a2 28

Shri Javed Ahamad

M/s mis raju stone products, mirzapur

arazi no. 685, 687 village-bhagwati dei, post-patihatta, pargana-bhagwat. tehsil-chunar, d;
mirzapuiiu.p:) ;

MIRZAPUR : »

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. m/s raju stone products, mirzapur

Reference Application No :2288759 Dated :04/07/2018

Ior disposal of effluent into water body or drain or land under The Water (Prevention and conirol of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. m/s raju stone products.
mirzapur is hereby authorized by the board for discharge of their industrial effluent generated
through ETP for irrigation/river through drain and disposal of domestic effluent through septic
tant/soak pit subject to general and specxal conditions ment)oned in the annexure .in refrence 1o theis
foresaid application .

This consent is valid for the period from 04/07/2018 to 31/12/2022 .

In spite of the conditions and pxov:snommcﬂnomd m:h;bmnsent order UP Pollution ¢ onirol Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) ol the
Water (Previntion and Controt of Pollution) Act. 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Centrol Bo
Digitally signed by SUMIT BENJAMIN

SUMIT BENJAMIN FRANKLIN Frangin

Date: 2018.07.04 14_:1 20940830 g -
Regional Officer

Enclosed : As above
(condition of consent):

Copy to:  CEO 2 U.P. Pollution Control Board. TC 12-V. Vibhuti Khand. Gomti Nagar. L.ucknow

226010, SUMIT BENJAMIN Digitally signed by SUMIT
BENJAMIN FRANKLIN
FRANKLIN Date: 2018.07.04 14:12:33 +05'30’

Regional Offices
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U.P. POLLUTION CON1‘§Q4OARD, LUCKNOW 1 504

\nnexure to Consent issued to M/s.m/s raju stone products, mirzapur vide

Consent Order No. 2288759/ Water K Dated : 04/07/2018 .

CONDITIONS OF CONSENT

This congeént is valid only for the approved production.w‘,of Stone grit @ 48,000 Ton/Year
[he quantity of maximum daily effluent discharge should not be more than the following :

f ‘ Effluent Discharge nggils i

| S.No Kind of Effuiant Maximum daily Treatment facility and |

e e discharge,K1./day discharge point
;o . | Domestic ___|through covered drain Septic Tank

\rrangement should be made for collection of water used in process and domestic effhicn
wparately in closed water supply system. The treated domestic and industrial effluent if discharged
outstde the premises, if meets at the end of final discharge point, arrangement should be made to
measurement of effluent and for collectiag its sample. Except the uent informed in the
application for consent no other effluens should enter in the said arrang gments for collection o
cfTluent. 1t should also be ensured that domestic effluent should nof be diseharged in storm waici
drain .

'he domestic effluent should be treated in treatment plant so thiat the should be in conformin,

the foliowing norms dated treated effluent . : ver L8

Ll Domestic Effulant |

[ S.No Parameter | Standard

| {

L 1 Quantity of Discharge 01 KLD max. a

The indusirial offluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

R e ) Industrial Effulant ]
! 5.No Parameter : Standard |
1 1 | _Quantity of Discharge Zero

F[fluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
offluent so that it should be according to the norms prescribed under The Environment (Protection:
Act.1986 or otherwise mandatory .

Ihe other pollutant for which norms have not been prescribed. the same should not be more than the
norms preseribed for the water used in manufacturing process of the industry .

I'he method for collecting industrial and domestic effluent and its analysis should be as per iegal
(udian standards and its subsequent amendmenis/standards prescribed under The Environme !
{Protection) Act. 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2} and
lisposed of on one disposal point. This common effluent disposal point should have arrangement {or
Now meter/V Notch for measuring efflueni and its log book be maintained .

Specific Conditions:

Compliance report of this order shall be submitted within one month from the date of issue. This
consent is valid only for discharge of domestic effluent @ 01 KLD as per the Boards' norms.
Suggestions of the expert committee constituted by CPCB, Delhi DT 10/01/2012 shall be followed.
The unit must comply the provisions of Boards' guidelines DT 19/01/2010 (modified 2011)
reaarding stone crushers. If fees submitted is found to be short as per the investment will be pavable
to the Board.

SUMIT BENJAMIN Dgialy sanec by 2
FRAN KLIN Date: 2018.07.04 14:12:58

+05'30'
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U.P. Pollution Control Board

. Dated : 04/072018
CONDITIONS OF CONSENT

his consent s valid only for the aﬂprompmdumion‘g@gghy of Stone grit @, 48.000 Ton/Y cur.
{he maximum rate of emission of flue gas should natgegpore than the emission norms for th

stacks. . R . .
: Air Pollution Source Details B
ﬁ" S.No [ Air Polution | Type of Fuel Stack No. Parameters Height
{_ Source : .
1[ 1 1 Process None 00 - Particulate Zero
L | Emission = Matter vl

2{b) . The emissions by various stacks into the environment should be as per the norims of the Board
L. 5.No i Stack No_ Paramcier 4 Stapdard
{ 1 } 06 * Particulate Matter {800 micro %ram/cut:m
- | meter

tJuantity of other poliutants should aiso be as per the norms preséribed'by the Board MOEF & ( ¢
riherwise mandatory .

Ve cquipment for air pollution contrel sysiem and moniioring .as proposed by the industry
approved by the Board should be inswalied in their premises itself”. Bl ;

The modilicmioq or installation in the existing pﬂﬂﬁﬁ‘n comleqmpmemvé should be done only b
prior approval of Board . PSRRI nat] :

0. The operation of air pollution control sybtem}%m be done in such a way that ihe
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoF ! &
CClor otherwise mandatory .

T Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/M(1
& CClor otherwise mandatory .

8. I'he unit should submit the stack emissions monitoring report within one month from issuance
consent order along with the point wise compliance report of the consent order . Further quarieriy
monitering report should be submitted .

Specific Conditions:

This order is valid for the capacity reported by the unit on araji no 611, 685, 687. 689, 724 and 727
at Village Bhagautidei, Patihatta Chunar, Mirzapur. Compliance report of the conditions of this order
shall be submitted-within a month from the date of issue. All equipment to control fugitive emission-
like wind breaking wall, water sprinkler system, covered shed ete.shall be maintained properly and
operated regularly, so that the emissions are within the norms.The unit shall submit ambient air
quality report within six months from a lab recognized by the Board or by Board.Green belt of sivc
20 Mt or 33% of the total area shall be developed as per the guidelines of MoEF & CC. The unit
shall comply fo the provisions of the guidelines of the Board DT 19/01/2010(modified 201 1)
regarding stone crushers. The unit shall comply the suggestions given by the expert committee
constituted by CPCB. Delhi 10/01/2012. Unit shall comply the provisions of EP Act, 1986 and
directions given from time to time in this regard. If fees submitted is found to be short as per the
investment, it will be payablie to the Board by the unit. Stack attached to the D.G. sets of 125 KV
and 160 KVA shall be as per the Boards’ norms.

Issued with the permission of competent authority |

For and on behalf of U.P. Pollution Control Bourd .

SUMIT BENJAMIN oigitally signed by SumiT

BENJAMIN FRANKLIN

FRANKLIN Date: 2018.07.04 14:37:22 +05'30'
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Finding/Suggestion of the committee:

i.  UPPCB shall issue direction or initiate action under the provisions of the
Air (Prevention and Control of Pollution) Act, 1981 (as amended) aspﬁr
enclosed conditions compliance status.

i. UPPCB shall impose environmental compensation against the industry for

non-complying/violation days.
6.19. M/s Raju Stone Product, Village-Bhagautidei, Bhagwat, Chunar, Mirzapur.

a) The plant of machinery was not established. Only civil foundation such as
‘Dug’ has constructed in the premises of industry. The committee members
have found plant and machinery during field visit in the month of June ZUZB
It may be that Industry is under renovation and capacity of plant / machinery
may be modify.

b) As per records of Regional Office, UPPCB, Sonebhadra, industry has not
intimate to office for the renovation work. UPPCB has not issued any
approval or CTE to the industry.

@ . ORI S




1846 16

5035 —

O Rarricading of bricks have established as wind-breaking \Wﬂ‘ 0 “%
periphery of the stone crusher in the East and South direction

d) CTO issued vide dated 04.07.2018 to above st
dated 31.12.2022. Presently Industry has e

Photographs of the above said stone crus

b
e
Finding/Suggestion of the committee:
i UPPCBshall ensure that industry should not operational with
valid CTO. In case of Industry operate without having va id CT
shall initiate action under the provision of the Air {Pre\fennen and Control
of Pollution) Act, 1981 (as amended).

i.  UPPCB shall impose environmiental compensation against the industry for

past violation days (If any).
6.20. M/s Rauf Khan, Village- Bhagautidei, Chunar, Mirzapur.

a) The said industry has established at Arazi No. 180/2, Village-Bhagai
Post-Patihatta, Pargana-Bhagwat, Tehsil-Chunar and District-Mirzapur. The
Geo-coordinates of the industry is 25.047862-latitude and 82.982354- F}

longitude. r.
b) It seems that Stone Crusher was not in operational condition. |
) The plants and machinery of the industry such as primary jaw crusher,
secondary jaw crusher, conveyor belts and ends of conveyor belts have
partially covered with tin shed or metallic sheet. Vibrating screens (waterfall)
has covered partially with metallic sheet.

W et Page 45 of 125 % \‘
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5. Raju Stone Products

6. New Asthbhuja Stone
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